x| TEM NO 56 COURT NO. 7 SECTI ON Xl

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).11737/2005

(From the judgenent and order dated 13/04/2005 in CMAP No. 28924/2005

of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

MAN MOHAN GOEL Petitio ner(s)

VERSUS

PRADESH YA | & | CORP. U P. LTD. & ORS. Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inmpugned Judgnent

and urging addl. grounds and with prayer for interimrelief ))

Date: 06/02/2006 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE B. P. SI NGH
HON BLE MR JUSTI CE ALTAMAS KABI R
For Petitioner(s) M. Dhruv Mehta, Adv.
M . Harshvardhan Jha, Adv.
M. Yashraj Deora, Adv.
for MS K L. Mehta & Co., Advs.
For Respondent (s) M. A ay Sharnm, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

As prayed for, put up this matter after two weeks since i
t is stated that a proposal for one

time settlenent is pending consideration.



(Ajay Kr. Jain)
(Vi jay Dhawan)

Court Master
Court Master



